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CALLING ATTENTION TO MATTER 
OF PUBLIC IMPORTANCE 

STATUE OF MAHATMA GANDHI NEAR 
INDIA GATE 

SHRIMATI SUCH ETA KRIPALANI 
(Govinda): I call the attention of the 
Minister of Health and Family Planning 
and Works, Housing and Urban Develop-
ment to the reported recent decision by the 
Cabinet regarding the site for Gandhi statue 
between Kasturba Gandhi Marg and Tilak 
Marg, and request that he may make a 
statement thereon. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING; AND WORKS, HOUSING 
AND URBAN DEVELoPMENT (SHRI 
B. S. MURTHY): Sir, The Government 
have had under consideratloD, for some 
time, the question of a sui table site for a 
statue of Mahatma Gandhi in the capital. 
(Interruptions) 

.;it ~ f<'S~ (l{i\',) : INR IP'ft 'fill 
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SHRI MANUBHAI PATEL (Dabhol): 
It Is very objectionable. 

MR. SPEAKER I Please sit down. 
Mr. Randhir Singh. I want you to sit down. 
I warn you. I have warned you not to 
Interfere with everything. 1 am sorry; 
please sit down. 

.;it ~, f~: if crT 'RT'r 'llT 'llTIf 

~ 'ii:T ~ I 'RT'r ~ qr;t ~ ~~ p 
Are you warning me? It is very bad ; 

I am doing your job. You cannot control 
the House. I am controlling it. 
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MR. SPEAKER: 
mlsbeba viour. 

treat it as a 

~ ~~ fq : it wrIT ~ 1T1 ~ 
am: ~ ~ ;f 6 ~ ? arT'I"FT qrf;:pr ~? 
~ ~T qrf.m ;j'~ 1fr.fit I it ~ otm: 
'I\'t mwr.r ~ am: IIIT'I' iOf.rlT ~,~? 
ffi~lf'Tm~? it ~Tl O'l"m'l\'t 
~if iii'{ am: arM' ifrf.rtr 1Ii~ I ~;r mos-
p;t~l~it ...... (~) ..... it'STT~ 
~ ..n ~lrt ~ ;;mt ain arrer 
~~~I ~~~1fr.fitl 
...... ("''''"''') ...... 

MR. SPEAKER I The member 
conttnues to mlsbebave. I will have to take 
some action against sucb misbehaviour. Mr. 
Umaye. I warn you al>o about It. I am 
not soinp to tolerate it. 

SHRI RANDHIR SINGH: I am not 
.lIOlns to tolerate it. (Interruptions). 

(Shri Randhir Singh then left the 
House). 

SHRI HEM BARUA (Mangaldai) : 
Since Mr. Randhlr Singb has challenged 
lhe authority of the Chair and has created 
certain difficulties in the House by his 
conduct. I propose that he be suspended. 
(Interruptions). 

SHRI TENNETI VISWANATHAM 
(Vlsakhapatnam) ~ I do not think we should 
be hasty In taking this action. 

~ mr ~ (~) : arlilm ~­
~, l);~~iTT~ 1fiT~~~1 o.;ft~ 
fonril' itt iT~ ar~ <ffi<f ~ I ~ ;a';j'~ 
mil' it ~g ~1 ~ I ;;r.r ~~ ~ flfi 
1T1iTif ~T IliT ~ <'l"it"T cit ~ ~ flfi 
~~ifIliT~;ffi~ I ~ T~ 
~ iii) 1iT Ifi~ ~, it ~ 1fTi'm ~ ~ 
~ I ~ ~T arM' it ~~~Tf~ ~ I 

SHRI N. SREEKANTAN NAIR 
(Quilon): Tbat motion has been moved. 

I submit that it is asalnst your dignity and 
tbe can duct which we accept from you to 
accede to It. You are a blS man. You 
must take It patiently and give some 
warnina. I would request you not to take 
any precipitate action. 

MR. SPEAKER I It Is not a question 
of suspending or warning. I have been 
noticing that specially there are two or 
three hon. memben. It Is all daht one or 
two occasions. But every time be gets up 
unnecessarily and withoul any provoca-
tion gets himself Involved In a quarrel 
with otben. If It Is agalnsl the remarks of 
Sbrl Umaye or Sbd Shashl Bhusban or 
somebody elle, I sbould have been allowed 
to look Into Ihe proceedlnlJS and ask 
somebody to wilhdraw it. But these 
gentlemen out-Herod Herod sametlmes. 
They are more earnest about the prestige 
of their leader than perhaps the leader I am 
very sorry. There are gentiemen si lIins on 
Ihls side. I should have been allowed to 
judge what is derogatory to the Leader and 
what is not and not that this gentleman 
should come in. He would not listen to 
me In spite of my calling his attention a 
number of times. I am not going to 
tolerate such behaviour in future. 

DR. KARNI SINGH (Blkaner): 
Sir, I have a point of order. Shri Shashl 
Bhushan and Shrl Madhv Limayu are both 
very good friends of mine, but Is It 
parliamentary for Shri Umaye to call 
another hon. Member a * or should it be 
expunged? 

MR. SPEAKER: I would ellpunge It 
but it is better If Shri Llmaye withdraws it. 

lift ~ f~ : ~ W ~1 cit 'flTT ~'Rf­
q:or llirotm I 

SHRI PILOO MODY (Godhra) I 
I think, it is a had principle to bave 
anything expunged from the record. If 
there is any apology ~omlng afterwards, 
that can be introduced in the record ; but 
I am against expunction of anything. Let 
the parliamentary record record tho history 
Par-liament accurately. 

··Omltted Vide Mr. Speaker', C?~(V8t'on 9q IlOI 228 and 229. 
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~. SPEAKER I I am prepared to 
accept It but sometimes you yourself will 
come forward asking for expunction of 
something. Be careful about It. I do not 
understand what satisfaction it gives you 
to call each other in such words. 

DR. SUSHILA NAY AR (Jhansi): It 
should be expunged. 

MR, SPBAKER I All right. If the 
word has been used It will be expunged. 

SHRI B. S. MURTHY I Tose-

SRRI P. RAMAMURTI (Madural) 
Sfr, J would request ynu to ask him to 
read the statement from Ihe beginnlnl. 

SHRI B. S. MURTHY: am 
reading the statement from the beglnmnl. 

MR. SPEAK.ER: Right from the very 
first word. 

SHRI B. S. MURTHY : Government 
have had under consideration, for some 
time, the question of a suitable site for a 
statue of Mahatma Gandhi in the Capital. 
They naturall" regard It to be a matter of 
high Importance that the statue of Mahatma 
Gandhi should be located at the most 1m. 
portant and approprlate site for the purpose 
consistent with the unique position which 
Mahatmaji enjoyed and continues to enjoy 
in our national life, as well as aesthetic and 
other considerations. 

SHRI PILOQ MODY I Cut out the 
platitudes. 

SHRI B. S. MURTHY I It had been 
earlier decided that the statue of Mahatma 
Gandhi be Installed at the site Ilear India 
Gate where formerly stood the statue of 
King George V. Certain views wue expres-
ed by a Committee composed of experts and 
some of Gandhlji's close friends .•• ... (Inter· 
ruption). In the light of their views, a 
revised decision was taken. Government 
continlle to be firmly of the view that if any 
statue Is to be installed at this partie-ular 
site, It should be thai of Mahatma Gandhi 
and no other. However, in view of the 
fact that a large number of people, including 
experts as well as many ft'1nol\ra!?le Mem-

bers of Parliament have expressed varying 
views on the question of a suitable site for 
Gandhlji's statue (Dr. Ram Subhag 
Singh I That Is wrong. ~obody was con· 
suited). Government have decided to 
appoint a small Commitlee to go Into this 
question. Members of Parliament will be 
associated with the Committee. (So.",e 
Hon. Members: No. No.) It will also 
be composed of experts In the fields of 
arChitecture and scllipture, aed representa. 
tives of the Gandhi Smarak Nldhl and tIle 
National Committee for Gandhi Centenary. 
The Committee will be asked to report 
within this month. 

SHRI M. L. SONDHI (New Deihl) I 
Give a helicopter to this committee. 

SHill SAMAR GUHA (Contal) I How 
could the British build up the statue of 
George V 1 

SHRIMATI SUCHBTA K.RIPALANII 
Sfr, I must say that I am astounded at the 
answer given. It is full of equivocation 
and It is not a straightForward ans""r. 
On such a simple matter, at least we 
ellpeet an honest and straightforward 
answet. Advisedly I am not using stronger 
language then I would have liked to use. 

This matter was first agitated 10 the 
press with the news Item that appeared 
on the 26th November. There was no 
contradiction by the Government. Then, 
it was briefly raised In the Lok Sabha 
which was DOt contradicted by the 
Goveroment. It was raised In the Rajya 
Sabha which was also not contradicted by 
the Government. Today, this morning, 
we find In Patriot, an un·official mouth-
piece of the Government, that there Is 
no decision to change the site. Now, 
we had given notice of a Call Attention, 
when the House was seized of It. the 
manner in which this InFormation has been 
leaked out, I do not know from which 
particular news agency, I think, constitutes 
contempt of the House. It Is a matler 
of breach of privilege also. It Is a 
back.door method of giving information. 

Then, this reply of the Government .Is 
astounding. A Commtttee was appointed on 
which Members of Parliament, both..of this 
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House, and other House, were represented 
and, I think, the Lt. Governor, Shri A. N. 
Jha, was also a member of the Committee. 
That Commiltee gave a unanimous recom· 
mendation that Gandhiji's statue should 
be installed where the statue of George V 
was at the India Gate. 

In view of that unanimous recommen-
dation, I think, a Clbinet decision was 
taken? Was a Cabinet decision taken? 
If a Cabinet decision was taken, I want 
to understand where from certain views 
WClre expressed by a Committee consisting 
of experts and some Gandhiji's close 
associates? What was that Committee? 
Who were Gandhlji's close associates who 
expressed their views? We know of only 
one Committee that was appointed. We 
arc not aware of this Committee. We 
know that Commiltee gave a unanimous 
decision. I do not know another Com-
mittee came into existence and In the light 
of their advice, a revised decision was 
taken. When was a revised decision and 
taken and by whom? If there was a 
Cabinet. decision, I would like to know 
when the Cabinet revised Its previous 
decision. Why was a new Commiltee 
appointed? When was it appointed? 

Then, we are told that there are varying 
views expressed by Members of Parliament. 
Who are the Members of Parjiament who 
have been expressing varying views and for 
wbat reasons? Tbe most astounding factor 
is tbis. After all, tbe Government which is 
supposed to be representing the people-
no other party here i& supposed to b. 
representing the people except the Prime 
Minister's little group-and If they are 
representing the people, should at least 
know that in Delhi as well as 
In the whole country Ihere is a strong 
feeling that Mahatma Gandhi Is the 
biggest leader of this country. Do they 
DOt know even this? The most prominent 
place is India Gate which should have 
Gandhiji's statue In the Gandhi Centenary 
year. 

Why was t he decision changed? 
When was the decision changed? What 
Committee was appointed? Who were thQ 
members of that Committee? Who were 
the close associates of Gandhiji who sai<\ 
tbat Gaodiji's statue should not be there.. . 

Now, what is the reason for appointing 
this new Committee? We would rather say, 
if they are think of a new Committee, let 
the decision be taken by this House. 
Let the Parliament decide where Gandhiji's 
statue should be installed. 

THE MINISTER OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): Sir, I do not 
know why this unnecessary controversy ...... 
(Interruptions) 

SHRI RABI RAY I It is because of 
your reply. 

11ft If'! m~: 3{1>lI'~ ~)~ ~l1cfi 

'.f.r:rr ~'f;;sr;ft iii swff 'fiT ;;r;mr ~ 
~f~~ I 

SHRI K. K. SHAH: Please listen 
patlen t1y. when you hear my reply, you 
will be completely satisfied. that there has 
been no change. In fact, in the first 
meeting that I held ...... (Jnterruptions) 
Please hear me patiently. I will give all 
the information; Seriatim I have no doubt 
you will be satisfied. 

SHRI SURENDRANATH DWIVEDY 
(Kendrapara) 1 It is disgraceful. So far 
as the statue of Mahatma Gandhi is 
concerned, this Government has entered int 0 
a controversy. 

SHRI RADI RAY I It is disgraceful. 

Q'~ 1:r~ 'liT ~lTif ;;r;rci;f\' Q'ro ~ 
m~ "ij' 'liT ~'Ii ~~ it lI'i[ ~rr ~ fifi '1M 
~ 'I>'l' srfa~r ~1 0I'q;fi ~~ I 

SHRI K. K. SHAH I Please listen. 
After a de,lsion was taken, a Committee, 
with a view to decide the type of statoc, 
was appointed consisting of Shri M. L. 
Nanda, the Engineer-In-Chlef; Shri Brij 
Kishan Chandiwala, the Chief Architect; 
Shri Devendra Kumar Gupta Shri B. C. 
Sanyal, Shri J. R. Dhalla of the Indian 
Institute of Archaeology, Shri H. Rahman ... 

SHRIMATI SUCHETA KRIPALANI 1 
When was it appointed? 

SHRI K. K. SHAH: I will give you 
the date; I have got all the papers here. 

I will JDSt now give the date. 
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AN HON. MEMBER: You ask Mr. 
Jaganath Rao. 

SHRI K. K. SHAH; This was apppinted 
on 26th June 1968. This Committee came 
out with a proposal that "While deciding 
the statue, we feel that the canopy which is 
a regal canopy either shoUld have to be 
removed ... 

SOME HON. MEMBER I Remove It. 

SHRI K. K. SHAH; I have made it 
quite clear in May 1969 when the First 
meeting was held after the report was 
rocelvecl and that also I am going to road It 
for your information. 

Secondly they say 'If you remove the 
canopy and if you want to put up a double 
life size statue, then, on account of the India 
Oate, the view wi II be ob,tructed unless you 
keep the pose sitting as the King Oeorge 
statute is. Because you want a 21 size 
statute to be put up, then tho view will be 
obstructed,' They pleaded that the place 
just opposite the 'chatri'-here you can have 
a fountain or something you like-that 
mean. the heaxagon which is covered 
betwecn the children's park and the statute 
so that it will be on the road and it will be 
facing this and there will be a fountain. 
They mado this suggestion, 

Now when the suggestion came to me, 
called the first meeting and said with a 
view to leave no doubt that the Parliament 
wants that the statue should be at that 
place. 

DR. RAM SUBHAO SINOH (Buxar) 1 
That is your note. 

SHRI K. K. SHAH; No, no, in the 
meeting. I have said this in the 
meeting. It Is not of to-day. It is of 16th 
May 1969, the first meeting which I held 
after I took over charge. I said that if no 
change is to be made and ultimately even If 
you take a decision, that decision will have 
to go to Parliament. 'Therefore, you will 
have to prepare a note which I will have to 
take to Parliament'. This is what I .aid 
and f have no doubt whatsoever. Therefore, 
I said that if time is taken in taking the 
decision, simultaneously, a Committee should 

be appointed to prepare the statue so Iha I 
time is not wasted. We have also invited 
applications and out of the applicatioDS 
invited we have selected 9 and a Committee 
headed by Shri Oajendragadkar is to decide 
what type of statue should be set up. When 
this suggestion was made I conveyed it by a 
letter 10 the Cabinet. (Interruptions) 

SHRI SURENDRANATH DWfVEDY I 
He is an expert on statue ; 

~ q~ f~ : ail~ ifi1~ arnrrrft lift 
~r~ ~ <rf<'l"1 'll~'f') if tiT f"liSifl t I 

~ ~~ 'lil'f it; f<'l"1:!; II~~ I 

SHRI K. K. SHAH 1 Apart From Shrl 
Oajendragadkar, Shri Rajamannar ........ . 
(Interruptions) Please hear me. This Is 
about the statue, not about the size. 
!Interruptions) When they came with the 
suggestion, I went to the Cabinet. They 
said, 'IF they do not agree, give them the 
hexagon between the Kasturba Marg and 
the Tilak Road.' 

SEVERAL HON MEMBERS I No, no. 

SHRI K. K. SHAH I Why don't you 
listen to me. When this suggestion was 
made; it was conveyed 10 them. They did 
not agree. They stuuk to their proposal. 
They ultimately said 'It should be where the 
President sits and behind ihe President so 
that when the march past takes place, It 
will be in front or Oandhiji'. This Is the 
Committee's opinion. I said 'You prepare a 
note. We will hav. to take It to 
Parliament. At that time you can also be 
included in the Committee.' (Imerruptions) 
I do not know why this type or feeling 
should be generated. This is not a question 
of Oovernment alone. It is a quesilon of 
all Parties. Therefore, there Is no question of 
taking a unilateral decision. I made it clear 
on 16th May 1969 . ... (lnterruptions) 

SHRI SURENDRANATH DWIVEDY I 
Mrs. Kripalani referred to a Committee 
which has unanimously recommended that 
the statute should be there. AFter the 
recommendation of that Committee you have 
appointed another Committee. 

DR. SUSHILA NAY AR (Jhand) I 
We wanted that the stalute should be put 
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up there within the Oandhl Centenary year. 
The year Is coming to a close. Why these 
delaying tactics ? 

SHRI K. K. SHAH I There is no 
delaying tactics here ... 

DR. SUSHILA NAYAR: The matter 
Is being delayed. You appoint another 
Committee. This means tho matter Is 
being further delayed. 

SHRI Ki. I<i, SHAH I I do not under-
stand thl.. If Deople who are experts and 
who are Oandhljl-mlnded come back with a 
partkular suggestion, I have ultimately to 
come back with that suggestion to you. 
What else can I do? I can understand If I 
were to take a decision without consultlnll 
Parliament. Then, you can take me to task. 
But can I nOI come back with a suggestion 
of experts? Have I not the right to come 
back to Parliament, before you, saying that 
these are the views expressed by them? 
(Interruptions) 

SHRI SAMAR OUHA I You have read 
the name of Shrl Oajendragadkar. What are 
'he other names ? Please say that. 

SHRI K.K. SHAH : The flnt committee 
consisted of Shrl Mohr Chand Khanna, Shrl 
... (Interrup tion) 

SHRI M. L. SONDHI (New Deihl) I We 
are In a democracy. Did he consult the 
Member of Parliament for New Deihl ? 
(Interruption) Sir, I rise on a point of 
order. Are we in a democracy or not ? 

SHRI K. K. SHAH I The hon. Momber 
was not a Member of Parliament then. He 
Is asking about 1966. This Is a Committee 
which came Into existence in the year 1966. 
I am not slv\og the names of Ihe present 
Committee. I am lIivin8 the names of the 
1966 Committee. 

~ ~o ,"0 ~11n: a{6Il"1If ~~ 

~~~ ~'lf ..". a{~T 'ti1 t I 

SHRI Ii. K. SHAH : This Is a Com-
mittee apl)Olnted In 1966. 

1fRiftlr ~ wrff ~ t, ~ 
~,,;aora- ~ I Tho 1966 Committee con-
llat.cl of ShrI Mehr Chand Khanna, Shri 

Brahm Prakash, Shri H. C. Mathur, Shd 
Ganga Saran Sinha, Shrl Nuruddln Ahmed, 
Shrl V. Vlswanathan, Sardar Mohan Singh, 
Shrl N. O. Dewa"J, Shrl S. K. 10glekar and 
Shrl S. Chowdhury. ThaI Committee had 
stated that the statue of King Oeorge-V 
should be removed-this has since been re-
moved-from its present position and the 
place is to be utilised for the Installation of 
a statue of Mahatma GandhI. 

DR. RAM SUBHAG SINOH I Why 
are you reopening It now? Why do you 
reopen now when tho Commillee had already 
decided to Instal a statue there? 

SHRI K. K. SHAH I There is nO ques-
tion of reopening this. I have a dght to 
come back to you. If I were to take a 
decision without coming back to you, you 
can take me to task. Nobody can take 
away my dllht to come back to Parliament 
and place before Parliament the views that 
have been expressed. The Oovernment has 
a dght to come back to Parliament. I have 
not taken any decision without consulting 
Parliament. 

SHRI SURENDRANA TH DWI-
VEDY : The MInister Is suffedng from a 
confusion ... 

DR. RAM SUBHAG SINGH I Why 
this should be reopened? If he proceeds In 
this way, It will create all sorts of difficul-
ties. 

SHRI SURENDRANA TH DWI-
VEDY : It Is all right for him to say that 
he wants to come back to Parliament but Is 
he comlog forward with aoy concrete pro-
posals that a statue .h ould be thore al such 
and such a place ? 

SHRI K. K. SHAH : I am prepared to 
leave It to the Speaker to appoint a Com-
mittee of Members and experts. 

DR. RAM SUBHAO SINGH: He has 
takeo 3 years to fioalise the oames of the 
Members of the Committee. At this rato, 
how many centuries he will take to make a 
statue, I do not koow. 

SHRI 1. B. KRJPALANI (Guoa): Sir, 
may I say a few words ? 

SHRI S. KUNDU (BaJasore): 00 a 
poin t of order ... 
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SHRI DHIRESWAR KALITA (Gau-
bati) I On a point of order. How can you 
allow a M.mber whose name Is not there on 
the nOllce to pul a question 7 

SHRI S. KUNDU : The answer has not 
been compleled. Certain points were rai-
sed, and be was replying, but while he was 
balf way through, be got agitated and sat 
down. I think he has cooled down in tbe 
meantime, and you may kIndly ask blm to 
resume his reply. 

SHRI K.. K. SHAH, I do not agree 
with hI; assessment of myself. 

SHRI S KUNDU : That means tbat be 
bas not cooled down still. 

MR. SPEAKER: The point raised by 
Shri Dhlreswar Kallta is perfectly rlgbt. 
But I hope he will agree that the busband Is 
eotltled to assist hIs wife. 

SHRI HEM BARUA (Mansaldai) I In 
a hurr, tbe hon. MInister had made a very 
sood suggestion to you. Why do you nol 
assist him by appolntlns a CommIttee of 
Member of Parliament 7 

SHRI SEZHIY AN (Kumbakonam) I 
Assistance can be gIven at borne, not in tbe 
House bere. 

SHRI P. RAMAMURTI (Madurai) I 
Everywhere tbe b usband is enti tied to assIsl 
bls wife. 

SHRI J. B. KRIPALANI I I think we 
have not proper artists Of arcbitects to make 
a good statue of Gandhlji. So far as 1 
know of history, great staluos wore made of 
the Bu:ldha and of Christ, centuries after the 
Buddba and Christ. Gandbljl does not need 
any statue. Hi. statue will be made all 
over the world; they will be made after 
centurIes. How do"s It matter wbat Go-
vernment decides 7 Aod Ihls Government 
can never decide properly; I know tbal. 
Let us allow tbem to do what they like. It 
Is history that will record wbat tbey haw 
done. There is 00 nood for us to discuss 
this questlon. Gandhljl does DOt need any 
atatue. Gaodbljl does oot need anytblog 
from us but to follow his prlnclples. If his 
principles are not followed, these statues do 
oot matter. 

DR. RANBN SEN (Barasat) I This caD 

be handed over to the architects of tho laD 
Sansb. 

SHRIMATI SUCHETA KRIPALANII 
The hon. Minister had gIven us the person-
nel of the first committee, and we find that 
there were artists and archlt.:ct-membors of 
the committee, Shrl loslekar and some other 
person. Members of Parliament were there 
and others were also there. We expect that 
they would have taken all factors Into con-
sIderation before gIvIng a unanImous deci-
sIon. After that, what was the need to 
deviate from their recommendation 7 Second-
ly we find that they are delayIng It more 
and more aod they are nol keeplns up 10 
lbe time. schedule. We understood that It 
would be done In the Gandhi Centenary 
year. We would like to know whetber 
Government are goIng to keep the time-
schedule and rtnlsh It wltbln this year. 

SHRI It. K. SHAH I I tblnk tbe bon. 
Member must have listened to my answer 
about wby we came back to tbo Honse. 
Simultaneously, we have also invited archI-
tects to be ready with a statue, because the 
time-limit was In my mind. I made It 
clear that even If tbey dId not asree to tbe 
site, If they wanted me to chan&c, tben I 
should have to go back to Parliament; I 
should rtrsl bave to consult tbe CabInet, 
and after consulting tbe Cabinet, I would 
bave to come back to Parliament, and It 
mIght take time; tberefore, I said that lei 
us simultaneously invite archItects to be 
rcady wIth the statue, and tenders haw been 
invited also for tbe statue ... 

SHRI J. B. KiRIPALANI : May I again 
request tbat tbis subject may be dropped 7 

SHRI PILOO MODY I Wby sbould 
they invite tonders for tbis 7 I do not know 
why they do not invite tenders for filling 
tbeir own Ministries I 

SHRI 1. B KRIPALANI I We are nOl 
goIng to honour Oandhlji by tbis. I say, 
stop this. Do nol bring the name of 
Gandhljl here and dIscuss It. I object to It. 

AN HON. MEMBBR 
Sucbet. Krlpalanl ba~ dooe It. 

Sbrimad 

SHRll. B. KRIPALANI I Suchcla may 
bave done It , •• 



23' Statue of DECEMBER I, 1969 Mahatma Gandhi (C. A.) 240 

AN HON. MEMBER: Ask her to keep 
quiet. 

SHRI J. B. KRIPALANI I Sucheta is a 
Member of the House. I am asking the 
House to drop the subject. I have never 
dictated to my wife as to what she ought to 
do or ought not to do. I have given her 
Ulmost freedom to do what she likes. So, 
let my hon. friend not talk like that. But 
I say that this subject must be dropped. It 
does no honour to Gandhiji, nor does it do 
any honour to this country or to this House. 
Finish it. Gandhijl does not want any 
statue. Who the devil says that Gandhlji 
wants a statue? 

AN HON. MEMBER I Mrs. Kripalanl 
wants. (Interruptions) 

MR. SPEAKER: May I also say some-
thing, before I call any hon. Member? The 
hoo. Minister said that he would ask the 
Speaker to appoint another committee. I do 
not tbink it will be proper. A parliament. 
ary committee decided unanimously and the 
sense of thIs House, as I have assessed it, Is 
also that they stand by that decIsion. The 
only tblng is that a situation has arisen be· 
cause of tbe technical advice that the bon. 
Minister bas put before tbe House. In view 
of the strong feelings in this House as well 
as the Members, rather than entering Into 
controversies and making emotional and 
stimulating speeches, let him kindly find a 
way out to implement the wishes of Parlia. 
ment, ratber than creating heat here in this 
House over Gandhiji, let bim do that; out 
of all persons, over Gandhiji, let hIm not 
try to create beat In this House. 

SHRI GULAM MOHAMMAD BAK· 
SHI lSrinagar) I Oli a point of order •.• 

il 'fi"lft ~ar ifql t, ~6 iIT~ an'!" 'lit 
WRT 'l",IIT ...... ( 1If1NTif) 

~ /~i.~'-",.II./;rq:fiJt,/.~ 
("".,~.t!J -~!O(. 

SHRI PILOO MODY I May I be 
allowed to say something on this subject? 

AN HON. MEMBER: Let Shri Piloo 
Mody speak because he Is an architect. 

SHRI M. L. SONDHI : On a point of 

order. My point of order is addressed to 
you and through you to the House, that in 
a matter like this of such Importance, which 
has been highlighted here, it has to be con· 
sidered whether this Parliament has the 
right to be faced with a situation where 
some decision taken by Parliament, witb 
wbich the people's wishes are indentmed, 
in to be brought up here in a manner which 
can lead to a certain amount of disgrace 
coming to all of us? Therefore, if you 
will agree, do not allow any more discussion 
on this matter. Let the matter end now. 
Otherwise, I have to state my part of it, 
the people's feelings, satyagraha and so on. 

MR. SPEAKER: I only hope that his 
part may not come. 

SHRI M. L. SONDHI: The matler 
should finish now. Otherwise, we shall go 
00. 

SHRI PILOO MODY : You had called 
me. I had yielded to Shri M. L. Sondhi 
because he was on a point "f order. 

Shri M. L. Sandhi seems to think that 
his word should be the last on a subject 
such as tbis. I am constrained to note 
that it Is not possible to permit Members of 
Parliament to decide how a particular matler 
should be commemorated. It would be 
wholly Inadequate and wholly unwise to 
allow non-exports in a matter like thi< to 
decide how it should be com",emorated. I 
cannot compromise my artistic integrity to 
the sort of political skullduggery that has 
beeo going on .•. 

SHRI M. L. SONDHI l Are you goiog 
to allow a speech on thIs? What is the 
political skull-duggery to which he Is refer· 
ring? 

MR. SPEAKER l Now, Shri Piloo 
Mody may resume his seat. If I allow him. 
theo there will be maoy others who would 
lI1(e to speak. 

SHRI PILOO MODY: I take back the 
words 'political skuJl-duggery'. 

SHRI M. L. SONDHI: What is this 
Insinuation? What for and for what pur· 
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pose? Even democracy is political skull-
duggery. What I, he going to do about 
this? I would like to tell him that Gandhi-
ji is held in great reverence by all of u'. 
When you, Sir, bave yourself appealed that 
we should not import passion into it and so 
on, here is an invitation to come out with 
it. Shri Piloo Mody is a very good friend, 
and we sha", Sll many things in common, 
but on this !hing, he ii entirely wrong and 
misguided. Ho has Slid that I wanted to 
have the last w"rd on the subj :ct. I do not 
want to hav, tho la,' w>cd 01 my b:h.lf. 
but the peop:e c"'tainly shoJld h,ve tho 
last word. The peopl. 'mu;t h,VO th' Ilst 
say. E<perts coo, in a diffor.nt cap.oily; 
exp.rts Clll only guiJe, but H i; thc sov.-
reign right of tho poopl. to de,ide in such 
matters. 

SHRI PILOO MODY : I think it is 
wholly appropriate ..•... (Interruplinm). I 
want only one minute. The Speaker has 
given me permission to speak. Why do they 
behave like tbls ? 

SHRI SAMAR GUHA : On a point of 
order. How deies it lie In him to pass a 
stricture on us like this? I would say he 
has no artistic sense (Interruptions). Wo 
know about Gandhiji more than be does 
(Interruptions): 

SHRI CHBNGALRAYA NAIDU 
(Chlttoor) : On a point of clarification. 

MR. SPEAKBR : Please sit down. 

SHRI PILOO MODY I It i. wholly 
appropriate that Parliament should decide 
that that area should be used to commemo-
rate Mahatma Gandhi. But at I .. st let the 
members of Parliament defer to artistic and 
expert opinion of how best It can be done. 

DR. KARNI SINGH (Bikaner) : On a 
point of order. You were pleased to ob-
serve that the sense of the House has beon 
taken. How can we take the sense of the 
House when only five members have a 
chance to ask questions? Many of us hold 
other views. It is an insult to Gandhiji 
to put his statue on the same pedestal whe", 
an English King's statue stood. This is our 
opinion. Other members of tho House may 

hold a different view. Let us have a dis-
cussion (Interruptions). 

SHRI SAMAR GUHA : On the ashos 
of the Ministry (Interruption,). 

MR. SPEA KBR: This was an ordinary 
calling attenti01 m Hion. I allowed two 
qu:stion, to Shrimlli Sucheta Kripalani. 
There are three other members on the list. 
Unfortunately. h.-t got generated. I am 
very SJrry. I ho~. you will take it as an 
innocent calling attention motion with its 
own proc.dure and formlliti<s and not 
interfer. with these. In order to avoid 
further points of order, I suggested thai 
the", wag a Co:n:nltte. already that gave a 
finding and as I saw the sense of the House, 
Members stood by that. 

SOME HON. MEMBERS; Yes, yes. 

MR. SPEAKER: But the Minister says 
there was a committee compo3Cd of archi-
tects, artists and so on and they gave 
certain suggestions. I conveyed to him 
that Parliament has heard their views and 
he might please communicate the views of 
the House as witnessed here today and find 
a way out. 

SHRI H. N. MUKERJEE (Calcutta 
North East) : How do you know? How 
do you ascertain the views of the House ? 
There was no debate. 

SHRI K. K. SHAH: The House, at 
least the leaders of all parties, must have 
a chance to bear. At least let me dis-
charge my responsibility to the House so 
that they know and appreciate the point of 
view. I will call al) the leaders of poli-
tical parties. Let them hear them. 

SHRI CHENGALRAYA NAlDU: On 
a point of order. The Minister's answer 
is not clear. He said a committee has 
been appointed ... 

MR. SPEAKER : I do not treat it as 
a point of order. 

SHRl CHENGALRAYA NAIDU: 
Please hear me whether It is a polDt of 
order or not. 
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MR. SPEAKER 
Patei. 

Sbri Manubbai 

SHRI MANUBHAI PATEL t Tbe bon. 
Minister had replied statinll tbat tbe 
doubts would be cleared after heariBII 
him. 1 am sorry to say that oil the con· 
trary, after bearing bim, my confusion 
has become worse confounded. 

SHRI K. K. SHAH I That Is in his 
mind. 

SHRI MANUBHAI PATEL I Because 
tbe Government bas lately developed a 
tendeney of delaying taking decisions on 
matters concerning statues of national 
Importance. For the last four years the 
statue of Lala Lajpat Ral has been lying in 
Lajpat Bbavan. The Centaoary Committee 
approacbed the Government four times, 
we approacbed the Govermneot three times, 
I approacbed the hon. Minister In cbarp 
so many times, and still no declsloa has 
been taken. That Is tbe tendency. 1 am 
sorry and It pains us to think that pro-
bably tbe same tblnll will apply to 
Mahatma Gandhi's statue also, because 
on 26.8.1969 tbe Prime Minister, wblle 
replying In tbe Rajya Sabba, said, and 1 
quote ..• 

MR. SPEAKER I I am not g('ing to 
allow any preface or Introduction. Ask a 
straight question. 

SHRI MANUBHAI PATEL: Sbe rep-
lied that tbo decision about tbe statue of 
Mahatma Gandhi will have to be taken 
along with so many other statues also. 
So, tbe Prlmo Minister and tbe Government 
mix up the issue of Gandblji's statue with 
other statues. The statue of the Father 
of the Nation Is being treated like this. 

The reply which tho Minister just gave 
was full of contradictions. A decision was 
taken that tho statue will be installed 
at tbo site of tbe statue of George V, and 
that is why that statue wa~ removed. 
After removing tbat statue, no decision 
to Instal any otber statue at tbat spot can 
arise. Here tbe Minister says It Is regard-
Ing tbe type of statue, that if tbere Is any 
quarrel or dispute about It, tben Shrl 
Gajendragadkar will alve a decision, as 
if it is some labour trouble, 

Tben be says a second committee will 
be appointed. A committee was appointed 
before. A Cabinet decision was taken 
twice. How many times are we going to 
discuss tbis solemn malter, the statue of 
Gandhiji? 

So, I have to put a categorical 
question. Want a categorical assurance 
from the MInister that no otber statue will 
be placed on that particular site cbosen for 
Mahatma Gandhi's statue. I want a 
categorical assurance. 

SHRI K. K. SHAH I First of all, 1 
have get yet to learn from my hon. friend 
as a lawyer the meaning of contradiction. 
I do not know whether he uses some other 
dictionary wblch has a diffarent connotation 
for ""ntradlctlon, because he has failed to 
point out where I bave contradicted. 

Secondly, when 1 am telling him that 
nltlmately the dedson Is the decision of 
Parliament, what I am doing Is to exercise 
a right of golog back to my sovereign 
master, to give to the sovereign master 
additional Information which has been 
brought to my notice by a committee of 
experts. There Is no contradiction from 
my point of view. It was wrong for my 
hon. friend to mb up one statue with 
aoother statue. 

SHRI MANUBHAI PATEL: That is 
being done by the Prime Minister. 

SHRI K. K. SHAH I The other 
statues are being decided on merits, and 
the matter can be discussed on the floor of 
the House, 1 have no objection. I still 
plead with the House in order to be able 
to justice to the expert opinion, it Is 
necessary that at least the leaders of 
political parties hear the experts and take 
decision. 

So far as the committee Is concerned, I 
am sorry they took only one name. As I 
told you, the names are not only Gajend-
ragadkar; besides him, there are Raja-
mannar, Kahndalawala, Padmaja Naldu, 
1. R. Dhalla, Kanvinde, Satyajlt Ray and 
H. Rahman. This is only from the artistic 
point of view. This Is not with a view to 
decide the site, It Is far decidlnll the 
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artistic value of the statue. Let us be fair. 

SHRI MANUBHAI PATEL: My 
queadoo has oat been replied. 1 am oat 
dlscussioS the type of atatUII. I waot a 
categorical answer whether on that site 
meant for Mahatma Gaodhl some other 
statue will be put or not. 

SHRI K. K. SHAH: I have made It 
clear that this site will not be used for any 
body el~ except Gandhlji. 

I have made that statement. My han. 
friend was so agitated that he had not heard 
what I had read out on the floor of the 
House. That shows how even stalementl 
made on the floor of the House are oat 
remembered ... (lnterruptions) 

SHRI MANUBHAI PATEL I 
you are committed to what I sald. 

Now 

'" ~ ~ ~ (f~) : IfqJ ;tit 
~ ~ ;rm mq; rn lfli lIiliW 'fi{""i\' 
fiI; ~ ~ ~ ~l fl ref f{1, ~ ~ 
giWof fri ~ 'IT flI; fQ f~ ijjT, ~, 
~, <'fI1TlfT ~, ;J flI; ~ij' ijjr IliTIf ~ 
'fT ~ itiirr't if <6~ !lim 'IT 1 

'"it;oit;o~:~ ~ I!il' 
~~ li)ijj ~, ~ ~ it; 'ITlia' arrq; ~ 'liT 
~ ~;Jf 'qJf~ lfr;J~ lfi{ f.:rotlf ~;Jr 
ffi 1fT;;.fi1f ij'~1if am: l{ij' ij'1{if ijjf ijjfIf 

~ I ~ all{l'l lI'~ it; f~~ ~'Ii ~~ crr 
anfm~ 'liT ~, ~ it; f\'flt ijjj{T ~ 
am: ~~1 ~~q; ~ ~If ijj~ it; ~t if ;;r"t 
iIlltr1f.!'1f;J ilfr{ ~, ffi w ~ 'liT ~ ~" 
it; ij'11f.t ~\!A ijjf ilff!;fijj" I'l'l;;.fi!l' ~ 

;J~ ~it, ~rfijj ijji{l m q ~'fr it; 
~, it; orrt if ifl1f 1fOf6T ;J ~ ... Iit? ~ 
if "lIT ;cornr ~, lfi{ ~~ if fr ~ if ~ 
ilntO ~ I 

SHRI R. S. ARUMUOAM (Tenkasi) I 
Durinll the Brlti.h rellime they selecled this 
site as suitable for the erection of tbe slatue 

of George V. Oandhiji Is the father of our 
nation aod if the statue of somebody else 
Is erected in Ihat place. thou!lIod. of persons 
will protest and al.o will take to satyallraha 
against tbat step. Considering all these 
tblngs and the advice of our han. Speaker. 
may I know the reaction of our Oa.em. 
ment 7 

SHRI K. K. SHAH 1 On the contrary. 
the fact that hundreds of the person. will 
go to visit Ihal Statue and the area-
does not your own argument Support the 
expert. 1... (Interruptions) The conl8atlon 
of tbe experts Is that there is a road around 
and tbousands of person. will be 1I0ing 
there and offering homage and respect to 
Mahatmaji. All of them will have to cross 
that road. 

DR. SUSHILA 
people could .tand 
about. 

NAYAR I The 
outside the round 

SHRI K. K. SHAH: The statue 
must be there In the Centre. in that place. 
Let tbe leaders of the political parties hear 
tbem ••• 

SOME HON. MEMBERS l Wby? 

11.52 hr •. 
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THE MINISTER OF STATE IN THB 
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ALS: (SHRI D. R. CAA VAN): I beg 
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under sub-section (I) of seclion 
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(I) Review by the Government 
on tbe workIng of the Enili. 
neers India Umlted, New 
Deihl for the year 1968.611. 

(Ii) Annual Report of the EDlli. 
neers India Umlted. New 
Delhi for the year 1968-69 ; 
along with Ihe A udlted Ac-
counts and the Comments or 
the Comptroller and A udltor 
Oenoral theron. 


